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All cases listed today have been taken up for hearing by way of video
conferencing because of the situation existing due to the Covid-19 pandemic.

By this petition, the petitioners seek issuance of writ in the nature of 'mandamus’
directing respondents no.2 and 3 to protect their life and personal liberty by
providing them adequate security and also to direct respondents no.4 to 13, to
not interfere in their personal life and liberty.

On 18.08.2020, the following order had been recorded:

"All cases listed today have been taken up for hearing by way of video
conferencing because of the situation existing due to the Covid-19 Pandemic.

Learned counsel for the petitioners submits that, undoubtedly, the petitioners
have not married each other because petitioner no.1 is still married to
respondent no.4, but they being adults, they are in a consensual live-in
relationship with each other and due to that, respondents no.4 to 13 are
harassing the petitioners and have even threatened to kill them, with the

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/binder-and-another-appellant-hash-... Page 1 of 2



petitioners also having been beaten up at their hands.

Notice of motion be issued to the respondents, with Mr. Randhir Singh Thind,
learned DAG, Punjab, accepting notice on behalf of respondent- State, on the
asking of the court, he already having received a copy of the petition in advance.

The Senior Superintendent of Police, Patiala, is directed to get an affidavit of a
gazetted officer filed in reply to the petition, and in the meanwhile, protection of
life and liberty obviously being a basic fundamental right enshrined in Article 21
of the Constitution of India, it shall be ensured that the lives and liberty of the
petitioners are duly protected.

If there is any FIR registered against either of the petitioners, that fact shall also
be brought to the notice of this court in the reply to be filed by the DSP/SP, but
with it again to be reiterated that even if a complaint/FIR has been registered,
naturally proceedings in that would continue as per law, but lives of the
petitioners shall be duly protected, as would also their liberty within the
parameters of law.

Adjourned to 11.09.2020."

Today, learned State counsel submits that he has received an affidavit of the
Deputy Superintendent of Police, Tehsil Patran, District Patiala, stating therein
that in fact even the statements of respondents no.4, 5 and 6 have been
recorded, with respondent no.4 being the husband of petitioner no.1.

As per the said statements, the said respondents have stated that they have no
objection to the live-in relationship of the petitioners with each other.

Whereas whether those statements have been made under duress or otherwise
cannot be commented upon by this court; however, in any case the petitioners
being 45 and 28 years of age respectively, obviously if they chose to live
together, naturally, the court cannot have any opinion on that, subject of course
to the rights of respondent no.4 in any petition filed by him under Section 9 of
the Hindu Marriage Act, 1955, or any other civil proceedings initiated against
them.

Thus, other than any civil proceedings initiated, which naturally would continue
as per law, this petition is disposed of with the direction to respondents no.2 and
3 to ensure that the life and liberty of the petitioners be protected as per law, at
the hands of respondents no.4 to 13 or any other person.
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